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,his 15th day of September,1997
New De1hI ,

„  ,nop P VERGHESE.VICE CHAIRMAN(J)
rN'Btl m K ,.UTHUKUMAR,«BER(A)

Behar.i Lai

rvirnml" °sLUry^V.ard 8(1)
Mayur Bhavan ■ .
NEW DELHI .

Shri Shyam Sunder,proxyBy Advocate.
for Shri Jagjit Singh.

versus

.  Union of India,through
y/Ci ■ Secretary .^  Ministry of Finance

Central Secretariat
North Block
new DELHI .

,  central Board of D.rect Taxes
through,
Chairman nirect Taxes
Central Board of Direcx
North Block
new DELHI . ■

Ch.ef Commissioner of Ihcome TaxCentral Revenue Bui id.ng • .
I . P. Estate .Respondents
new DELHI .

74^ By-Advocate: Shri V. P. dppai
0 R~ D E R (ORAL)

ry loobp p Verghese , VC( J)Dr Jose r, vc » against
+  in this case was proceeded agThe appi leant in . ,.rt

Phri H P. Kai" appointed as,ep.rtmenta,,yand ' .„er ' enpu i r, ng
Officer who sumitted nisInquiry Officer + 0 on the

Thereafter, the respondents,into the charges. out of De1hi ,

..oundthat Shri Kain had been transferre t
,o.tiated .other , engulry Oh the same se f c

.  p^oeeded to pass orders dated 19.11.96 and 13/1A.a.
\



I
,nar notice,, reply was fi led. The respondents

V  not contest the fact that the prev.ous enoulry had
been completed, and the report had been duly submit

■  Shri Kaln and, therefore, thp second enpulry and orders
.  passed on the basis of the second enduiry has no le.s to

dbc

stand.

in the circumstances, the impugned orders dated
i de and I i berty i s12 11 97-and 13/14.2.97 are set aside a

.nantedto the respondents to proceed w,th the enduiry
leportof Shri H. P. Kain.in accordance with law,
positively within a period of three months from the date

Ct of a copy of this order, and pass a finalof the receipt of a copy

order.

I  ,

,,,, this OA is disposed of. \no order as
w

to costs.

V-
,, (DR JOSE p. VERGHESE)

(K. mIiT.HUKUMAR) VICE CHAIRMAN(J)
MEMBER(A)


